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(जैसा"क राज�थान �वधान सभा म$ परु:�था�पत "कया जायेगा)



2010 का �वधेयक स(ं या 22 

राज�थान म�यू  प�रव�ध�त कर (सशंोधन) �वधेयक, 2010 

(जैसा"क राज�थान �वधान सभा म$ परु:�था�पत "कया जायेगा) 
 

राज
थान म�यू  प�रव�ध�त कर अ�ध�नयम, 2003 को और 

सशंो�धत करने के "लए %वधेयक।  

भारत गणरा*य के इकसठव- वष� म- राज
थान रा*य %वधान-

म0डल �न2न"ल3खत अ�ध�नयम बनाता है, अथा�त:्- 

1. स)ं*+त नाम और -ारंभ.-(1) इस अ�ध�नयम का नाम 

राज
थान म�यू  प�रव�ध�त कर (सशंोधन) अ�ध�नयम, 2010 है।   

(2)  यह राज-प; म- इसके <काशन क= तार>ख से <व?तृ  होगा। 

 2. 2003 क़े राज�थान अ�ध1नयम स.ं 4 क2 धारा 20 का 

सशंोधन.-राज
थान म�यू  प�रव�ध�त कर अ�ध�नयम, 2003 (2003 का 

अ�ध�नयम स.ं 4) क़= धारा 20 म-,- 

(i) उप-धारा (2क) के अEत म- आये %वGयमान %वराम �चIन 

''।'' के 
थान पर %वराम �चIन '':'' <�त
था%पत Kकया 

जायेगा; और  

(ii) इस <कार सशंो�धत %वGयमान उप-धारा (2क) के पM चात ्

�न2न"ल3खत परEतकु जोड़ा जायेगा, अथा�त:्-  

   ''परEत ुयह Kक रा*य सरकार, यPद वह लोकPहत म- 

ऐसा करना आवMयक समझे तो राज-प; म- अ�धसचनाू  

Gवारा, %वTयU या TयU के Kकसी भी वग� को इस उप-धारा 

के उपबधं से छटू  दे सकेगी।''।  
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उ4े5य6 और कारण6 का कथन 
 

 राज
थान म�यू  प�रव�ध�त कर अ�ध�नयम, 2003 क= धारा 20 

क= %वGयमान उप-धारा (2क) उपब�ंधत करती है Kक <?येक सरकार> 

%वभाग, पिZलक से[टर उपTम, �नगम, क2पनी, सहकार> सोसाइट>, 

नगरपा"लका, पचंायतीराज स
ंथा, 
थानीय <ा�धकार> या काननीू  �नकाय 

जो Kकसी रिज
\>कतृ  ]यवहार> से Tय करता है, ऐसे ]यवहार> को सदेंय 

रकम म- से, ऐसे ]यवहार> Gवारा सदेंय कर के बराबर रकम क= कटौती 

करेगा और उसे सरकार> खात ेम- �न_`aत या जमा करेगा 

 %वTय के क�तपय वगb के सबंधं म- पवc[तू  उपबधं से 

]यवहा�रयU को और सरकार> %वभागU, पिZलक से[टर, उपTमU, �नगमU, 

क2प�नयU, सहकार> सोसाइPटयU, नगरपा"लकाओ,ं पचंायतीराज स
ंथाओ,ं 


थानीय <ा�धका�रयU और काननीू  �नकायU को भी कPठनाई हो रह> है, 

इस"लए, यह सम�चतु  समझा गया है Kक रा*य सरकार को %वTयU या 

TयU के ऐसे वग� को पवc[तू  उप-धारा (2क) के <वत�न से छटू  देने के 

"लए सश[ त Kकया जाये। तदनसाु र पवc[तू  उप-धारा (2क) के पM चात ्

उ[त <भाव का एक परEतकु जोड़ा जाना <
ता%वत है।  

यह %वधेयक पवc[तू  उfेMयU क= <ािaत के "लए ईिaसत है।  

अत: %वधेयक <
ततु है।  
 

 

अशोक गहलोत, 

-भार8 म9ंी। 
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राज�थान म�यू  प�रव�ध�त कर अ�ध1नयम, 2003 

(2003 का अ�ध1नयम स.ं 4) से <लये गये उ>रण 
 

xx          xx          xx          xx 

20. कर का सदंाय.-  (1)   से   (2)  xx  xx              xx  

(2क) इस अ�ध�नयम म- अEत%व�gट Kकसी बात के होने पर भी, 

KकEत ु उप-धारा (2) के उपबधंU के अhयधीन रहत े हएु , जहां कोई 

रिज
\>कतृ  ]यवहार>, रा*य सरकार के Kकसी %वभाग या रा*य सरकार 

के 
वा"म?वाधीन या �नय;ंणाधीन Kकसी पिZलक से[टर उपTम, �नगम 

या कंपनी, या अपनी शयेर पजंीू  म- रा*य सरकार का अशंदान रखने 

वाल> Kकसी सहकार> सोसाइट>, या Kकसी नगरपा"लका या िजला और 

ख0ड 
तर क= Kकसी पचंायतीराज स
ंथा या रा*य %वधान-डल क= Kकसी 

%व�ध के Gवारा या उसके अधीन गPठत Kकसी भी अEय 
थानीय 

<ा�धकार> या काननीू  �नकाय को माल का %वTय करता है, वहां ऐसा 

%वभाग, पिZलक से[टर उपTम, �नगम, कंपनी, सहकार> सोसाइट>, 

नगरपा"लका, पचंायतीराज स
ं था, 
 थानीय <ा�धकार> या, यथाि
थ�त, 

काननीू  �नकाय %वTय करने वाले ]यवहार> को सदेंय रकम म- से ऐसे 

]यवहार> Gवारा ऐसे माल पर सदेंय कर के बराबर रकम क= कटौती 

करेगा और उसे ऐसी र>�त से और ऐसे समय म-, जो %वPहत Kकया जाये, 

सरकार> खात ेम- �न_`aत या जमा करेगा।  

(3)   से   (6)     xx                   xx                     xx 

xx         xx              xx          xx 
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     एच.आर. कुड़ी, 

     स�चव। 

 

 



2 

 

 

(अशोक गहलोत, -भार8 म9ंी) 

Bill No. 22 of 2010 
 

THE RAJASTHAN VALUE ADDED TAX (AMENDMENT) 

BILL, 2010 
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(To be introduced in the Rajasthan Legislative Assembly)
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(Authorised English Translation) 

Bill No. 22 of 2010 

THE RAJASTHAN VALUE ADDED TAX (AMENDMENT) 

BILL, 2010 

(To be introduced in the Rajasthan Legislative Assembly) 

 

A  

 

Bill 

 

further to amend the Rajasthan Value Added Tax Act, 2003. 

Be it enacted by the Rajasthan State Legislature in the 

Sixty-first Year of the Republic of India, as follows:- 

1. Short title and commencement.–(1) This Act may be 

called the Rajasthan Value Added Tax (Amendment) Act, 2010. 

(2)  It shall be come into force on the date of its 

publication in the Official Gazette. 

2.  Amendment of section 20, Rajasthan Act No. 4 of 

2003.–In section 20 of the Rajasthan Value Added Tax Act, 

2003(Act No. 4 of 2003),– 

(i)  for the existing punctuation mark ".", 

appearing at the end of sub-section (2A), the 

punctuation mark ":" shall be substituted; 

and 

(ii) after the existing sub-section (2A), so 

amended, the following proviso shall be 

added, namely:- 

"Provided that the State Government 

may, if it considers necessary in the public 

interest so to do, exempt, by notification in 

the Official Gazette, any class of sales or 

purchases from the provision of this sub-

section.". 
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STATEMENT OF OBJECTS AND REASONS 

 

The existing sub-section (2A) of section 20 of the 

Rajasthan Value Added Tax Act, 2003 provides that every 

Government department, public sector undertaking, corporation, 

company, co-operative society, municipality, Panchayati Raj 

Institution, local authority or statutory body which makes 

purchases from a registered dealer shall deduct an amount equal to 

tax payable by such dealer from the amount payable to such dealer 

and shall deposit or credit the same in the Government account.  

In respect of certain class of sales, the aforesaid provision 

is causing hardship to the dealers and also to the Government 

departments, public sector undertakings, corporations, comparies, 

co-operative societies, municipalities, Panchayati Raj Institutions, 

local authorities and statutory bodies, therefore, it is considered 

appropriate that State Government be empowered to exempt such 

class of sales or purchases from the operation of aforesaid sub-

section (2A). Accordingly, a proviso to that effect is proposed to 

be added after the aforesaid sub-section (2A). 

This Bill seeks to achieve the aforesaid objectives. 

Hence the Bill.  

 

        

                v’kksd xgyksr] 

Minister Incharge. 
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EXTRACTS TAKEN FROM THE RAJASTHAN VALUE 

ADDED TAX ACT, 2003 

(Act No. 4 of 2003) 
 

xx                         xx                             xx                             xx 

 20. Payment of tax.–(1) to (2)       xx   xx             xx 

 (2A) Notwithstanding anything contained in this Act, but 

subject to the provisions of sub-section (2), where a registered 

dealer sells goods to a department of the State Government or to a 

public sector undertaking, corporation or company owned or 

controlled by the State Government or a co-operative society 

having contribution of State Government in its share capital or a 

municipality or a Panchayati Raj Institution at district and block 

level or any other local authority or statutory body constituted by 

or under a law of the State Legislature, such department, public 

sector undertaking, corporation, company, co-operative society, 

municipality, Panchayati Raj Institution, local authority or 

statutory body, as the case may be, shall deduct from the amount 

payable to the selling dealer an amount equal to tax payable by 

such dealer on such goods and shall deposit or credit the same in 

the Government account, in the manner and in the time as may be 

prescribed. 

 (3) to (6)         xx                  xx                       xx 

xx                        xx                               xx                              xx 
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Bill 

 

 

further to amend the Rajasthan Value Added Tax  Act,2003. 

 

 

 

 
 

 

 

 
 

 

 

(To be introduced in the Rajasthan Legislative Assembly) 

 

 

 

 

 

 

 

    H. R. KURI, 

    Secretary. 

 

 

 

(ASHOK GEHLOT, Minister-Incharge) 


